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Bill No. 1 of 2011
(Authorised English Translation)
THE RAJASTHAN STAMP (AMENDMENT)
BILL, 2011
(To be introduced in the Rajasthan Legislative Assembly)

A
Bill

further to amend the Rajasthan Stamp Act, 1998.
Be it enacted by the Rajasthan State Legislature in the Sixty-

second Year of the Republic of India, as follows:-

1. Short title and commencement.—(1) This Act may be
called the Rajasthan Stamp (Amendment) Act, 2011.

(2) It shall come into force at once.

2. Amendment of section 65, Rajasthan Act No. 14 of
1999.—-In proviso of sub-section (1) of section 65 of the Rajasthan
Stamp Act, 1998(Act No. 14 of 1999), hereinafter referred to as
the principal Act, for the existing expression “fifty percent”, the

expression “twenty five percent” shall be substituted.

3. Amendment of section 67, Rajasthan Act No. 14 of
1999.—In proviso of section 67 of the principal Act, for the existing
expression “fifty percent”, the expression “twenty five percent”
shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Under section 65 (1) of the Rajasthan Stamp Act, 1998 it is
mandatory to submit the proof of depositing fifty percent of
recoverable amount alongwith the revision application to the Chief

Controlling Revenue Authority i.e. Rajasthan Tax Board, Ajmer.

Similarly, if reference is made by the Chief Controlling
Revenue Authority i.e. the Rajasthan Tax Board, Ajmer to High
Court, then, it is also mandatory to submit proof of depositing fifty

percent of recoverable amount alongwith the application.

Hon'ble Rajasthan High Court, Jodhpur passed an order on
dated 01-11-2007 in D.B. Civil Writ Petition No. 458/06 M/s
Choksi Harius Private Ltd. V/s Rajasthan State & Others. In this
verdict, the High Court suggested for giving concession/relaxation
regarding depositing fifty percent of recoverable amount while
preferring an appeal or revision. The provision of submitting proof
of depositing fifty percent of recoverable amount as per section
65(1) read with section 67 of the Rajasthan Stamp Act, 1998 being
harsh and keeping in view the Hon'ble Court's suggestion, it is
proposed to reduce it to twenty five percent instead of fifty

percent.

The Bill seeks to achieve aforesaid objectives.

Hence the Bill.

MNP TEAN,

Minister Incharge.



EXTRACTS TAKEN FROM THE RAJASTHAN STAMP
ACT, 1998
(Act No. 14 of 1999)

XX XX XX XX

65. revision by Chief Controlling Revenue Authority.-(1)
Any person aggrieved by an order made by the Collector under
Chapter IV and V and under clause (a) of the first proviso to
section 29 and under section 35 of the Act, may within 90 days
from the date of order, apply to the Chief Controlling Revenue
Authority for revision of such order:

Provided that no revision application shall be entertained
unless it is accompanied by a satisfactory proof of the payment of

fifty percent of the recoverable amount.

(2) XX XX XX XX

XX XX XX XX

67. Statement of case by the Chief Controlling
Revenue Authority to High Court.-Chief Controlling Revenue
Authority may state any case referred to it under section 65, or
otherwise coming to its notice and refer such case, with it own
opinion thereon, to the High Court:

Provided that no reference application shall be made under
this section unless it is accompanied by a satisfactory proof of the

payment of fifty percent of the recoverable amount.
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